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IN THE CENIRAL ADMiNISTRATIVE TRIBUNAL.: HYDERABAD BENGH

AT HYDERABAD

OA. 1086/92 date of decision s 15-7-1993
Between

Narra Koteswar Rao s Applicant

and

1. General Manager

South Central Rallway
Rajil Nilayam

Secunderabad

2. Chief Personnel Officer
ﬁggth Central Railway
1 Nilayam

Secunderabad

3. Dy. Chief Mechanical Engineer

Guntapalli Wagon Workshop

South Central Railway

Mylavaram Taluk, Krishna Dist. s+ Respondents

Counsel for the applicant s+ T.L.N, Chary
Advocate '
Counsel for the respondents ¢ Francis D, Paul

- 8C for Railways
CORAM :

HON, Mr. JUSTICE V, NEELADRI RAO, VICE CHAIRMAN
HON, MR, P,T. THIRUVENGADAM, MEMBER (ADMINISTRATION)

JUDéEMENT

(as per Hon. Mr. Justice V. Neeladri Rao, Vice Chairman)

Heard Sri T.L,N. Chary, learned counsel for the
applicant and Sri Francis D, Paul, Standing Counsel for
Rai lways. |
2. The applicant pleads that his land admeasuring 36
cents in R.S. No.90/1 situated in Guntupalli village was
acquired by Railways for Wagon Weorkshop énd hence he ptays

that he had to be given job as. per the scheme formalated
by Railway Board letter No.EE(WG)/II1/32/RC-1/85 dated

21-12-1982/1-1-1983,

-
"




it

2. It is contended for the respondents that the ggtgnt

of land of 1 acre and 73 cents in R.5.N0.90/1 belu:g%to
Narra Gangadhara Rao etc. was being acquired for the Wagon
Repair Workshop at:Guntupalli and as per the scheme
referred to/Sri Narra Gangadhara Rao was already provided
job and hence the applicant cannot again claim that in
regard to same acguisition he éﬁhld be provided with a job/
for only one member of the family is given job in pursuance
of the scheme, It is fnrig;ggi;ubmltted that esven in 1981
when tHe applicant had reguested for a job in pursuance of
the scﬁeme he was reguired to submit documentary evidence
to show that his land also was acquirediand he had not
produced any document  in support of his claim.

3. Now the award dated 18-3-1975 is produced for the
applicants ‘\%Qﬁ;l No.41 and 42 in page 3 of thsé’"a%,‘fam whieh
EeizuzLJxLth—pETEUTrnT*pETEUﬂE—tU—UhUﬂ—thE-cumpensattun

is due, the names QFL;angadhara Rao and the applicant were
referred to respectively gnd it further shows that -they ,
were paid the compensation émount egually, As the said
order was passed in land acquisition proceedings for pas-
sing the avard, the contention for the applicant that thers
was division of the land between him and his brother Sri
Gangadhéra Rao had to be believed.

4., In referring to the land acguired, the survey No.90/1
was shown as against Sri Narra Gangadhara Rao etc. ggigame
of the applicant was not specifically referred to., But on
the basis of mere absence of mutation it cannot be stated
that there could not have been any oral partitiﬁﬁa Anyhouw
when the statutory autharity already decided that the

applicant and*his brother were entitled to compensatégg\

amount equally in regard to land which was acquired after




the death of their father, tﬁe contention for the applicant
e AT
in regard to the partition has to be ascertainped, The
applicant applied for a job in Group~D. Hence the guestion
of educational gualification does not arisef This Tribunal
had given relaxation in regard to the date ;giyhich the
application has tobe filed for seeking job under the scheme
referred to. Hence, the gquestion of delay does not arise,
5. In the result, the respondents are directed to provide
a job to the applicant in GroupQD in the direct recruit
guota for land displaced persons. If some of the-land:dis-
placed persons are not yet providedrjnb under the scheme
for want of vacancies, the applicantrhaﬁ to be given a job

as and uwhan his turn comes,

6. “The 0A is ordered accordingly. HNo costs.

- ' f
pP. 1 M M_M—}"u 4
(P.T. Thiruvengadam) . (V. Neeladri Rao)
Member {Admn.) Vice-Chairman

dated ¢ July 15, 1993 - ~ -

Dictated in the Open Court A<B””z;:fif§ av
Deputy Registramr (!

sk v

VR

1. The General Manager, S.C,Rly,
Railnilayam, Secunderabad.
2. The Chief Fersonnel Cificer, s8.C,Rly
Railnilayam, Secunderabad.
3. The Deputy Chief Mechanical Engineer,
Guntapalli Wagon Workshop
8. C.Rly Mylavaram Taluk, Krishna Dist.
4., One.copy to Mr,T7,L,N.Chary, Advocate, 4-3~154/3
Hanuman Tekdi, Abids,Hyderabad.
5. One copy to Mr.Francis D.Paul SC for Rlys.CAT.Hyd.
6., One copy to Library, CAT.Hyd.
7. Cne spare copy.
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